














HARYANA STATE POLLUTION CONTROL BOARD 

C-11, SECTOR-6, PANCHKULA 
Website – www.hspcb.gov.in  E-Mail: hspcbwatercell@gmail.com 

Ph: 0172-2577870-873 
 

Closure Order/ Directions 
 

 Whereas, M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaon has established and 
operating a Residential Plotted Colony along with Group Housing Component, which is polluting in nature 
and is covered under Red Category; 
  

 Whereas, the above said unit was visited by the Field Officer of the Board on 08.09.2020 and 
complaint received from Sh. Raman Sharma, CW - 58, F.F, Malibu Town, Sector47, Gurugram-122018 
through e-mail dt. 08.07.2020 and reported that following deficiencies were found during inspection:- 
 

1. Not obtained Consent to Establish/ Consent to operate from the Board.  
2. Not obtained Environmental Clearance under the provision of EIA Notification.  
3. Legal Samples were collected from 3 Nos. of Sewage Treatment Plant (STP), 01 No. Rain Water 

Harvesting, Sewage line going directly HUDA/GMDA sewer, underground water tank in presence 
of representative of M/s Malibu Estate Pvt Ltd i.e. Sh. Ajitesh Jha, Civil Engineer and Sh. Onkar 
Singh, Manager Purchase and as per analysis report No. W-3/2020-21/03 dated 05.10.2020, W-
4/2020-21/04 dated 05.10.2020, W-5/2020-21/05 dated 05.10.2020, W-6/2020-21/06 dated 
05.10.2020 & W-8/2020-21/08 dated 05.10.2020 released by Government Analyst, Department of 
Environment & Climate Change, Haryana, the results are exceeding the prescribed limits.  

4. A FIR No. 628 dated 16.10.2020 was lodged against licenses (including licenses No. 71-75 of 1992 
in which said site of dispensary is also a part) by DTP (E) Town and Country Planning Gurugram in 
Police Station Sadar Gurugram which comprises irregularities of community sites, which is under 
investigation and pending for challans before District Court, Gurugram.  

5. COMA-02 of 2020 titled as Raman Sharma Vs MEPL and others and CS-934 of 2020 titled as 
Raman Sharma V/s State of Haryana and Ors is pending before Session Court, Gurugram and 
District Court, Gurugram respectively for various issues including issue of illegal sale, creating third 
party right without any prior permission from DTCP, commercial use of community 
land/sites/buildings and construction without prior Environmental Clearance.  

6. Special Investigation Team (SIT) constituted by Commissioner of Police, Gurugram vide letter 
dated 02.02.2021 with regard to FIR No. 628 dated 16.10.2020, COMA-02 of 2020 titled as Raman 
Sharma Vs MEPL and others and complaints filed by Sh. Raman Sharma against the MEPL and 
Ors. and matter is under investigation.  
 

 Whereas, the samples of effluent were collected by the field officer of the Board during the 
inspection of the above said unit on 08.09.2020 and legal sample were collected from 3 Nos. of Sewerage 
Treatment Plants released by Govt. Analyst, Department of Environment & Climate Change, Haryana and 
as per analysis reports of the said samples, the following parameters were found exceeding the prescribed 
limits as per detail given below:- 

 

Sr. No.  A/R No. and Date Parameters Results Limits 

1 03 dt. 05.10.2020 Oil & Grease mg/l 15 10 

2 03 dt. 05.10.2020 Biological Oxygen Demand  mg/l 48 30 

3 03 dt. 05.10.2020 Sulphide mg/l 3.20 2.0 

4 04 dt. 05.10.2020 Total Suspended Solids mg/l 200 100 

5 04 dt. 05.10.2020 Oil & Grease mg/l 20 10 

6 04 dt. 05.10.2020 Chemical Oxygen Demand mg/l 260 250 

7 04 dt. 05.10.2020 Biological Oxygen Demand mg/l 63 30 

8 05 dt. 05.10.2020 Total Suspended Solids mg/l 550 100 

9 05 dt. 05.10.2020 Oil & Grease mg/l 23 10 

10 05 dt. 05.10.2020 Chemical Oxygen Demand mg/l 1100 250 

11 05 dt. 05.10.2020 Biological Oxygen Demand mg/l 200 30 

12 05 dt. 05.10.2020 Sulphide mg/l 24 2.0 

13 06 dt. 05.10.2020 Total Suspended Solids mg/l 650 100 

14 06 dt. 05.10.2020 Oil & Grease mg/l 28.57 10 

15 06 dt. 05.10.2020 Chemical Oxygen Demand mg/l 900 250 

16 06 dt. 05.10.2020 Biological Oxygen Demand mg/l 320 30 

17 06 dt. 05.10.2020 Sulphide mg/l 12.80 2.0 
 



 Whereas, Show Cause Notice for closure was issued to the above said unit by Regional Officer, 
Gurgaon North vide his letter HSPCB/GRN/2020/1948 dated 16.10.2020 and the Regional Officer has 
reported that the unit has submitted reply vide letter dated 02.11.2020 but it is not satisfactory because unit 
has not complied with the above observations; 
 

 Whereas, the Regional Officer, Gurgaon North vide his letter no. HSPCB/ GUR/ 2022/ RO/ INS/ 
31601738CONCR001 dated 14.12.2022 has recommended taking closure action to stop the construction 
activity against the unit under section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and 
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981; 
 

 Therefore, in exercise of the powers conferred under section 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control of Pollution) Act, 
1981, the following directions are issued:- 

 

(a) The project proponent shall stop all construction activities related to the project with immediate effect 
till it obtains environment clearance under EIA Notification dated 14.09.2006 and Consent to 
Establish (NOC)/Consent to Operate from the Board under Water Act, 1974 and the Air Act, 1981. 

(b) The project proponent shall not allow any new occupancy and shall not allow any new possession in 
the premises of the project with immediate effect. 

(c) Town & Country Planning Department/concerned authorities that have issued the license/ LOI and 
approved the building/layout plans for the development of the project shall take necessary action to 
stop further construction activities relates to the project till the project proponent obtains Environment 
Clearance under EIA Notification dated 14.09.2006 and Consent to Operate from the Board under 
the Water Act, 1974 and the Air Act, 1981. 

(d) The Revenue Authorities shall not register any sale deed relates to any plot/flat/house/shop/any 
other component of this project with immediate effect. 

(e) The DHBVN authorities shall not release any new electric connection for this project or to any of its 
components with immediate effect.  

 

In addition to above, it is also intimated that non- compliance of the directions issued under section 
33-A of Water (Prevention & Control of Pollution) Act, 1974 is an offence.  

 
Dated  Panchkula, the      
22nd December, 2022                              Chairman 
 
Endst. No. HSPCB/GUR/2022/INS/31601738CONCO001-004                    Dated:23-Dec-2022      
     

A copy of the above is forwarded to the following for information and necessary action:- 
1. The Deputy Commissioner, Gurugram. 
2. Executive Engineer (Operation Division), DHBVN, Gurugam. He is directed to not to issue 

electric connection to any new occupant of this project and submit acknowledgement in this 
regard within 03 days. 

3. The District Revenue Officer, Gurugram for information and compliance of the above 
directions and ensure that any sale deed related to any plot/flat/house/shop/any other 
components of this project is not registered. 

4. DTP, Gurugram. He is directed to ensure that the construction activities are stopped by the 
project proponent.  

5. Executive Engineer, GMDA, Gurugram. He is directed not to issue any new water connection 
in this project. 

6. The Regional Officer, Gurugram. He is directed to ensure compliance of this order and to 
submit compliance report in this regard within 03 days. He will also intimate legal action 
against the unit for filing prosecution case for the above said violations and will submit the 
proper and complete case with reasoned recommendation and submit case for Environment 
Compensation.  

7. M/s Malibu Estate Pvt. Ltd, Malibu Town, Sohna Road, Gurgaon. 
 

 

Sr. Env. Engineer (WC) 

For Chairman 
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